
CEHTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

C.P. Ho. 178/ 3008
in

OA Ho. 2123/2004

Hew Delhi thi« the 1st day of ^gust, 2008

Hon'ble Mr. Justice M. Ramachandran, Vtce Chairman fJ)
Ho&'ble Dr. Veena Chhotray» Member (A)

Shri Jai KauwHr Kausliik.

S/o Sliri Ravi Diitt Kausliik,
Woiidiig as Technician (Electiical) Gr- II,
Under Diesei Loco Siifxl.

Nortiieau Railw'ay, Shakiirbasti,
Ne«r Dellii. ... Applicant

(By A<lwc«te Shi i Manjw.t Singh R«f^n

VERSUS

Union of" buiia ; Thi cuigh

1. Siiri Sri R akaHh,

Gea^eral Managei',
Nortiieiii Raihvay, Baioda House,
New Ddiii.

2, Sliri Kutuar Goval,
Divisioiiai Railway Manager,
Noitlieaii Railway, State Eatry Road,
N«vv t)elhi.

a. Shrt Kani ('.handw,
Senior Section Engineer,

Diesel Loco Shed,

NortJjern Railway, ShaknrV)a»ti,
NetvDellii. - Respondents

( ByAdvocate Shri Sbailendra Tiwary)

ORDER (ORAL^

{Hon'ble Mr. Justice M. Ramachandran, Vice Chairman \J):

'i'iie application tor contenipt suggesteti that the orders of the

Trilninal passed on 15.5.2007 have not been hilly c.onipHe(i with,

and the posting presently given to hiin. may not be suital>le, since

he is mtidicaUv in(.apac.itate<J,



2. Hovi/tiver, ftoiti the teitns <>{ the ordora, tlie Kaitway

a(ititiiiiat.iation waa expected to atrajiige a ituvhcai tmar<i njid act

on tlie basis of the report aubmitte<l by him. i mrueci (u>iu\a«l tor

the respondent a aubiuita t liat this had been done and the

applicant liaa been giveti posting taking tioti<-e of all the relwant

facts.

3. in the above acetiario, it catuiot be contendtwi that there is

contempt, which is actionable. Application is cU>se<i. But howevei-,

while diapositjg ot this at>plicatit>n, we also direc.t the n^spondents

to look into the teprv^entation that has tu-aMi tile<! by the applit.ant

on 25.6.2()0« aytnpatheti<,allv and pass an t>rder theieon. Notices

to rtispondents me discharged.

\ Dr. Vcena Chhotray )
Member (A)

A
( M. Ramachandran )

Vice Chakman (J)


